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qr.#1.[. 259(s1).— FET g, G Afafa=e, 2003 (2003 1 36) Fi &7 89 F @I(2) 3T
@ (3) T T&T ATRAT FT TN Fd g0, §F 1T &A1 % (o0, faedt & greae, < Fea [Aaams
AT (AETET ST T o oq, T A AN 6T 3177 o) 72w, 2007 F Femrer e & forw Aeferfea
e ATl g, ot -

1. (1) == Rt & gfery 7 w9 a7 & 5 for, faoeht v ey, o e it smer (sremer
ST HEET o 9, A S ATl il o7+ o7d) Ferree =29, 2026 2

(2) T AT TSI H I TR HT A0 H T9d gl

2. H9 TS AT & foru, fawett & S, 9 R AT=ame s (7eqer i 98€q & aad, 9 37
AT T =T o) e, 2007 F FEw 8 H, stusrt wiasy e A (W), 1962 orsal, wEe i
SRl o T 9 " AT wiasy [t s wehiol e srfarfaam, 1952" ersw Siie st T STun

[T, H. 47/5/2023-3% UT Y]
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AT HATl d A o) HEH, 2007, IR F Ae9A, 9W-2, ¥2-3, SuEs(i) § SAfeeEAr He
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LA, 211(3), I 19 779, 2007 FWRT THILA 0 T o 3T ATSg=aT dear ar.%1.4. 488(31),
AT 13 ST, 2021 FT Femfaa fro o o

MINISTRY OF POWER
NOTIFICATION
New Delhi, the 8th April, 2026

G.S.R. 259(E).— In exercise of the powers conferred by clauses (2) and (3) of section 89 of the Electricity
Act, 2003 (36 of 2003), the Central Government hereby makes the following rules to amend the Joint Electricity
Regulatory Commission for Union Territories except Delhi (Salary, Allowances and other Conditions of Service of
Chairperson and Member) Rules, 2007, namely:-

1. (1) These rules may be called the Joint Electricity Regulatory Commission for Union Territories except Delhi
(Salary, Allowances and other Conditions of Service of Chairperson and Member) Amendment Rules, 2026.

(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Joint Electricity Regulatory Commission for Union Territories except Delhi (Salary, Allowances and other
Conditions of Service of Chairperson and Members) Rules, 2007, in rule 8, for the words, brackets and figures,
“Contributory Provident Fund Rules (India), 1962", the words and figures, "Employees' Provident Funds and
Miscellaneous Provisions Act, 1952" shall be substituted.

[F. No. 47/5/2023-R&R]
PIYUSH SINGH, Addl. Secy.

Note: The Joint Electricity Commission for Union territories except Delhi (Salary, allowances and other Conditions of
services of Chairperson and member) Rules, 2007 were published in the Gazette of India, part II, Section 3, sub-
section(i), vide notification number G.S.R. 211(E), dated the 19th March, 2007 and amended vide Notification number
G.S.R. 488(E), dated the 13 July, 2021.
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